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: 1349 F: HYD ACT V 1 Money Lenders

(Translatzon)

' THE MONEY LENDERS ACT.
No. V of 149 F. Coa I T

| ol byl
Received the assent of H.E.H. th w e g

it J5fhashahfz{var 1349 F.) ) ézb?&(-lu‘fw» U/l’”i 27y

( }}’/i‘/’ /.,.'fﬂf_;i/{;/

. Whereas it'is expedient ‘to" regulate bl 2 A U ’&[ - ,(;../7"
¢ o Y ——

Preamble.. ’{he dtransac(tiions of ntl)oney ‘ 4
: * lending and to make better ‘ - f “( TR R L
provision for its control ; It is hereby | . ','l-at:ld_«"i zb"(}l‘: UL(J#&VJVJJ
enacted as follows :— ,
' ; , ./u,J wu’rw: wxwfd'/l
1 (1) Thls Act may be called the

N -QJ ﬁq,
Money lenders Act and shail

Short title, come into force in the whole ( i)~ /m!—ﬂ;’ J a’#’f’ﬁ@é/”’ -“’ ‘-/-VJ

o e of H.E.H. the Nizam’s Do-

ment and minions ‘from the date. of ) y . »
extent. [ ; 1 » A ERTLE Y
‘ © its  ‘“*publication in the "” b & l’? C‘)} L ~ Bl

, Jarida, and from the said date the é W -
‘Agricultural Debtor’s Relief- and Pre-- é’.ﬂ LN Iy H
- vention of Usury Regulation, - 1341 F. g, A r f “}pj
and the Money lenders’ Regulation, Qo
'1347 Fasli shall be repealed. - - ‘ ,u{,‘u;'ds; 4 //N,,,/.,.Mj}h L)’ﬂ; .l o

- - .;fd %3 SR
* Published in the Jarlda dated 30th Shahre- 'rl/e’/"" / r ” 4 ’.ﬁﬂ"y 18k Fr o
war 1349 F.
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" Money Lenders [ 1349 F : HYD. ACT V|

(Translation)
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(2) The form prepared, money
lender’s name registered, licence issued
or anything done under the Money-
lenders Regulation, 1347 F. till the
commencement of this Act, shall be
deemed to have been prepared, issued,
registered and done under this
Act; and this Act shall apply
to them inthe same manner as if

they had been prepared, issued, regis-’

tered, and done under this Act..

2. In'this-Act, unless there is any-

Definitions. subject or context—

(1) ‘bank’ means - a.company
* carrying on the business of banking
and registered -under the Hyderabad
Companies Act No. IV of 1320 E. - -

it .

thing repugnanti in the -
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- 1349 F tHYD. ACT V] Money Lenders
) (Translation) '
(2) ‘company’ 'means a company

registered under the Hyderabad Com-
panies Act No. IV of 1320 F.

(3) ‘co-operative society’ means
a society registered under the Hyder-
abad co-operative Credit Societies Act
No. Il of 1323 F.

L

(4) ‘loan’ means a loan secured
or unsecured, advanced on intrest in
cash or in kind, and shall include every
transaction which is in substance a
loan, but;shall not include the follow-
ing:— . o :

(@) a deposit of money or other

property in a Post Office or ina bank

_ orin acompany or with a co-opera-
- tive society ;

- (b) aloan to or by and deposit
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Money Lenders 1349 F : HYD. ACT V
(Translation)

with, any society or association regls-
tered under any law ;

(c) a loan advanced by Govern-
ment of by any local authority autho:
rlsed by Government 5

(d) aloan advanced by a bank,
a co-operatlve socwty or a company ;

(e) a sum of money advanced on
the basis of a negotiable instrument as
defined in the Negotiable Instruments
Act, V of 1318 F. other than a pro-
missory note ;

(f)a loan advanced to an agri- |
cultural labourer by his employer; -

. (g) 2 loan advanced by one
trader to another trader in the ordinary
‘course of business, in accordance with
practice in trade ;
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1349 F: HYD. ACTV ] Money- Lenders
) (Translation)

(h) a sum of money payable to a
trader .by a person other than a culti-
-vator ot a labourer for articles sold on
which interest is charged by reason of
non-payment on due date ;

(5) ‘principal’ means the amount
of . loan actually advanced to, the
" debtor;

. (6) ‘interest’ includes the return to
be made expressly or impliedly in
excess of the actual amount of loan
advanced;

“¥(7) ‘money lender’ means a person
including a pawn-broker, who, within
the meaning of this Act, only advances
loan in the ordinary -course of his
business or does so along with other
business, and shall also include the

. legal representative of such person and
the person claiming to be his represe-
ntative on the ground of succession or
assignment or otherwise;
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Money .Lenders [1349 F:HYD. ACTV

(Translatzon)

- () pawn-brokes means a person
who in the ordinary course of his
business advances, loan and takes goods
in pawn as security for payment of
such loan;

(9) ‘trader’ means a person who
in the ordinary course of his business
buys and sells goods and property and

. shall also include the following
persons:—

a wholesale dealer and retailer,
a commission agent,

.

. a broker,
a controller of factory,
a contractor,

a factory owner,

but shall not include a person who
sells only his non-agricultural produce
or cattle or buys agricultural produce
- - .or cattle for his own use,
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1349 F : HYD. ACT V] Money Lenders B

(Translation) -
(10) ‘Cultivator’ shall mean- a

person who is a member of the agricu-

Itural class within the  meaning of the
Prevention  "of: Agricultural Land
Alienation Act No. III of 1349 ‘F. and
whose main source-of livelihood is
agriculture; e :

an ‘labourer shall mean a per-
son who earns his livelihood merely by
physical labour and who receives wages

in cash or in kind not exceeding one

rupee per day or th1rty upees per
month.

(12)
- scribed by rules made under th,xs Act;

s

*[ (13) ‘stranger’ means a person
as defined in.sub-section (k) of section

2 of the Hyderabad Pubhc Security

Act.]

*Added by Regulation No. XVI of 1355 F. -
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prescnbed’ shall mean pre-
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oney Lenders[ 1340 F : HYD ACTYV
Wlet Translatzon)
: *[ 2-A (M-, No money-lender who

v 'Non-mulkxv
* moneylend- isa stranger shall carry

; ‘ers barred it
" from carry-" on the b us ine s s of
ing.on

_business of . 5
" money lend money lendmg from 18th

ing:

- _?_Khurdad 1355

@ All licences granted under this
Act to'the mohey-lenders referred 10
.in sub-section (1) shall be deemed to
‘have been cancelled from 18th Khurdad
1355F; and all transactions’ of
,money-lendmg carried .on . by such
.person”as ‘money-lenders’; 'shall : cease
" from the said date. Such money—lenders
shall not be entitled to refund .of lice-
‘nce fee or.to compensation on account
of cancellauon of licences.

(3) The money-lenders referred to
in + sub- section’ (1).who hdd obtained -
“licences” of money-lendmg under this”
Act ptior to the-18th day of KpUrdad
1355 F; may, under the provisions of:}
this Act, recover through a competent
court the loans advanced before the
said date

- *Added by Regulation No. XVI of 1355 F.
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1349F - HYD. ACT-V ] Money Lenders
’ (Translation)

(4) Any money-lender referred to
m ‘sub-section (1) who carries on the
business of money-lending in contra-
_vention of«the provisions‘of -the said
sub- section, or recovers his dues other-

- wise than in accordance .with the pro- .

- visions’of sub-section (3) he shall, on°
conviction before the Taluqdar, be
punished with imprisonment for a term

" which may extend to one year, or with
fine or with both. An appeal from
the order of the Taluqdar shall he to

the Sessions Judge ’ .

(5) An oﬂ'ence under this section
shall be cognizable and bailable and
the -Court trying the offence shall,

unless it-is proved to the contrary,-

presume that the accused is ‘a ‘stranger

and that he was carrying on, the busi-

ness of money-lendmg in contravention
- of the provisions of this section.]’

2. 3.1) Every oﬁicer who has been
authorised by Government

Money-len-  ypder this Act shall main-

dersto & . 'tain a register of money-

registered. lenders in such form and
. with such particulars -as

347
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Money Lenders [1349 F: HYD. ACT V I

R * (Translation)
'may ‘be prescrlbed Such register shall

‘be deemed - to be a public document -

- within the meaning of the Hyderabad

Evidence Act No.Ilof 1313 F. '

: (2)  Every money-lender, in or-
der to-get his name registered, shall
‘ present an apphcatlon in writing in the
prescribed - form ' to ' the” competent
officer and the said officer, shall on such
- application ~being presented, register
" the applicant’s name and grant a licence
in . the . prescrlbed form and w1th1n
prescribed period : L

*[Prowded that the licensing autho-
’nty may, if he has reason to believe
that a- money-lender is of undesirable
. conduct,.refuse to grant. or.to renew
a licence and shall record the reasons
‘therefor. Where the licensing authority
.is a Tahsildar an appeal from his order
shall lie to the' Taluqdar, 'and to the

-Subedar'where the licensing authority

"is-a' Talugdar. The. decision of the
appellate authority shall be final.]

. *Added by Regulation No. XVI of 1355 F.
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{349 F HYD. ACT V] Maney Lenders

. (Translation)

(3) Every person making an
application under sub-section (2) shall
pay such,licence fee not exceeding
*[twenty-five] rupees, ‘as has been
fixed for the district concerned.

t

. 4 A licence issued under sub-
section (2) shall be valid for *[one
year] from the date of issue.

(5) (a) No money-lender shall carry
on inany district the business of money-
lending without obtaining a licence
* provided for insub-section (2). -

*Substituted by Act No. IX of 1357 F.
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Money- Lenders [ 1349 F: HYD. ACT V

«(Translation) :

- (b) If any person contravenes
_.the provisions of clause ), *[he shall,
. be punished with rigorous . imprison-
ment for a term which may - extend to

six months or with fine or with both.
The finte. imposed] shall, in case of
- default, be recoverable as arrears of
-land revenue. . The Talugdar shall
- have. .power toaward  punishment
under 'this ¢lause. *[An appeal against

p—

:,‘ "*,;“ S T
Tod e i . ' -

L ,k - ¥[(c) . An offence under this sub-
ls;actlon shall be cogmzable and baila-
le.] oo .

. (6) *[Omitted.] 7"
© 4. (1) Where it is found in res-
pect of .a money-lender that

Power to )
© cancel or * after the commehcement of -
suspend

licence. this Act;

’

*Amended by Regulation No. XVI of 1355 F.

hlS order shall lie to the Sess1ons Judge 1 ‘
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1349 F: HYD. ACT V | Money Lenders

“\Translation)

© " '(a) he has been found guilty’ by
a Civil ‘Court of contravening the
. the provisions of sections. 5, 6 or 8 in
more than two suits, or

“:(b) the suit instituted by him
_has been dismissed in whole or in part
-on . the ground that an entry relating:
“to" a loan has been made by him in

any document showing the amount of
loan- to be in excess of that. actually
advanced’ including the necessary ex-
penses incurred, or

= () the suit instituted by him
' was dismissed on.the ground that it
was based on:fraud, or: ..+ - .

" (d) 'he has been found guilty in -

a money transaction by a Court of
- forgery, cheating or coercion within

the meaning. of section 15 of the.
Contract Act No. VI of 1316 F,or ~
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Money Lenders [ 1349 F : HYD ACTV
7 o Translatzon) .
" *[(e) he or his agent has- been
found- guilty of  contravening the
provisions of section 13,] '

The Talugdar may cancel the
licence or suspend it for any term, or
prohibit the renewal thereof for a
perlod not exceeding two’ years

‘Provided that the Talugdar shall not ‘_'

pass such order until the expiry of the
period for appeal or revision or review
and .in case an appeal or revision. or
‘review has been filed until such appeal
- r?vision or review has been disposed
of. o L

. (2)' (a) - The Talugdar. may
take action under sub-section (1) either

of his own motion or on the applica- .

tion of an interested party :

‘Provided that no licence shall be .

cancelled or suspended nor - renewal
thereof shall be prohibited without .
giving the money-lender an opportumty
to defend. : .

* Added by Regulation I)To. XVI of 1355 Fasli,
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1349 F HYD. ACT V ) Money Lenders
. (Translation)

“(b) The Talugdar may, durmg.

‘the period for an appeal, either of his

own motion or on the application of
~an interested party review his own

order, provided an ‘appeal therefrom
is not pending before the Subedar.
- *[An appeal from an order of the
Talugdar shall lie to the Subedar
Whose decmon shall be final ]

- 5. (l) A moneylender shall —
(a) maintain sepa-

: ?drﬁ’é‘:ry; to . rately a regular account of ,
nelajntain * loan of each debtor; i
accounts and (b) deliver to the
 to furnish debtor every year the
ﬂlfree?t??;s ~ prescribed statement of
debtors. account signed by him or

his agent specifying the
amount of loan that may be out-
- standing against such debtor on ‘the
prescribed date.
account shall contain all transactions
of loan entered into during that year.
The statement shall be -in the
language of the village record of the

district for which the moneylender -

has obtained a licence; and in the

municipal limits or the suburbs which

may be notified by.the Government
“in the Jarida the - statement of
account shall be in Urdu

N

Such 'statement of-

*Added by Regulation No. XVI of 1355 Fasli.
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- Money-Lenders [ 1349 F : HYD, ACT V

: ( Translaﬁon ) L

v.s  (2) The account mentioned in
* clause (a) of sub-section (1) shall be
-somaintained that items of principal
".and interest mdy. be. separately.and"
‘clearly ascertained and the balance
-~ of principal and interest shall be shown
-separately. ' The money-lender  shall
not be authorised to include’ the
" interest or any portion of" interegt .in
- the- principal. The opening balance
of 'principal and interest shall be
" ‘separately shown : ,

Provided that if after a loan was
originally advanced by a money-lender,
a widow or minor becomes entitled to
such loan, such widow or ‘minor shall
not be  required to maintain the
. account and furnish the statement” of
. -account under sub-section (1) for a
. period of one year from the date on |-
- which such right accrued . -

*[(3) The licensing . authority or:

*Added by Regulation No. XVI of 1355 Fasli.
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1349 F HYD ACT V| Money Lenders
S (Transaltion)

,any person -authorised by him may
“inspect” the-books - of account: of a
moneylender for the purpose of
- satisfying himself that the provisions
of” thxs sect\on aré beidg” comphed
with] - K

6. (1) In addltlon to the duties
mentioned in section §,

Additional every pawn-broker shall
%ccounts 0 maintain a regular ac-
e mamtam- t howin th
ed by pawn- = COUD -showing - €

brokers. - .following particulars :—

(a) details of each of the articles
taken in pawn by which it can ‘be
_deﬁned . ,

(b) the time agreed. upon
“ between the parties for the, redemptldn
of pawn, and

(c) the"name and address of the
pawner. .

. (2) The pawn-broker shall at

- the time of transaction deliver to the
pawner a statement of the aforesaid
entries under his or his authorised
agent’s signature;, the said ‘statement
shall be in the language mentioned
in _clause (b) of sub-section (1) of
section 5 :
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1349 F: HYD. ACT V] Money Lenders " : ~

(Translation) - - ST

- %[(3) The licensing authonty
or any person authorised by him may
,inspect the books of account of a
-.pawn-broker for the purpose. . of
satisfying himself that’ the provisions
of this section are- belng comphed
~with.)’ :

7. A debtor to whom. = a
. -statement of -~ account

Degbtorsnot  has been furnished under
bound to.*  ¢layse (b) of sub-section
admit

correctness (1) of section 5, shall not
ofaccounts be bound to ‘admit or

deny the correctness of
such account, and ' from his mere

silence it shall not he presumed that -

.* He has admitted the correctness of the
account, ,

*Added by [Regulation Vo. XVI of 1355 F.
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1349 F: HYD ACT V] Money Lenders

" (Translation) ‘
8. Every moneylender shall,
without . delay, pass a
R:“gpr"lt g‘;}' receipt for the payment
paymen® 2 © - made by a debtor and if

payment - is made by
- challan a endorsement shall be made
: there on.acknowledging receipt thereof.

*9. Notw1thstandmg anything
contained in any law for

Procedure of the time being in force, in

Court in - every .suit relating to a
_:suits - for loan—
. Tecovery 102

~of loans.

(1) - the Court “shall frame and

decide the issues whether the money-

. .Jender is a money-lendér as defined in

-“sub-section: (7) of section 2, and

. whether he has complied with the

provisions of *[section 3] and of

“clauses (a) and (b) of sub-section (1) of

section 5 and sub-sections (1)-and (2)
of section 6 ;

\
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. ?v.<~.

(Translatzon)

*{(2) if it s proved that:the
_plalntlﬁ‘ is-a money-lender ‘as defined
“Insub-section (7) of- section 2, but
.does not. hald, . a. licence granted
“undéf section 3, the Court shall
dismiss his suit;]

*[(2-A) if it is proved that]
the money-lender has not complied
with the provisions of clause (a) of sub-
section (1) of section .5,-.or " of sub-
_section (1) of section’6,.or.; of section
8 and the plaintifi’s claim is establish-
ed in.whole or in part, the Court may,
.in “the citcumstances of = the case,
-disallow the whole or any portion of
the interest due and may dlsallow the
. cost wholly or in part ;

(3) if it is proved that the money-
lender has not furnished the- debtor
with a statement of account in
accordance with the prov1s1ons of

;Money Lenders[ 1349F HYD ACTV o

v::i“ .
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11349 F: HYD. ACT V] Money Lenders|-

( Translation )
clause (b)- of sub-section (1) -of sec-

tion 5or of sub-sectlon {(2) of section

6, the Court “shall, in computmg the
amoiint of interest, exclude the interest
in'respect of every period for which the
money-lender has not furnished the
debtor with the statement of account:

Provided that if the money-lender
Has, after the prescribed time, furnish-"
.ed the statement of account and the
‘Court is satisfied that there was suffi-
cient’ ‘cause for not furnishing the
statement  earlier, the Court may,
inspite of: such’ default, include-such
_period or periods for computing the
Anterest. . ..

. e - Lo

EXPLANATIONS
lender "has maintained his account and -
delivered the statement of account in
‘the prescribed form and.’ y anner, it
shall inspits of any error or omission,
be presumed that he has comphed
‘with the provisions of clauses (a) and
(b) of sub-section (1) of section 5 and
of sub-sections (1) and (2) of section 6,
if the Court is of opinion that such
~ error or omission is accidental or im-
material and- that the accounts are
maintained in gdod faith. :
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Money Lenders [1349F HYD. ACT V

(Translatzon)

10. (1) The maximum rate of
interest from the date on
Computation . Which - this Act comes
of interest..  into force shall be nine
per cent per annum in the
case of secured loan and twelve per
cent, per annum in case of unsecured
loan, *[From 18th Khurdad 1355 F.
the rate of interest shall be six per cent
per annum in the case of secured loan
and . nine per cent per. annum ‘in the
-case of unsecured loan.] The levy of
~ charges other than compound interest
and expenses mentioned in sub-sect:on
(3) of this section incurred ‘hy

- money-lender in respect of loans, shall _

be forbidden.
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1349 F HYD ACT V ]Money Lenders'

(Translatzon)

: (2) The parties. may include a
stipulation in  the’ agreement that if
the sum payable as interest is not

paid on the date fixed, under the agree- -

‘ment* the monéy- lender may charge-
simple interest on such sum by way of
damages from the date of default until
it is paid, at a rate not exceeding half
the rate of interest payable on the
principal and - the, interest” so charged
shall not,:for the purposes of this- Act,
be deemed to be part of the interest
charged in respect of the loan. - .

(3) When property is glveﬁ by

way of security . or .mortgage nothing

in this section shall prevent a money-
lender from recovering the expenses
incurred for investigating title to the
property, the costs of stamp and ex-
-penses for regnstratlon of document
and other expenses incurred which may
be reasonable’in ‘the opinion of the
Court, if the partizs have agreed in
writing to the levy and payment of
such expenses, otherwise only expenses
leviable under the Transfer of Property
Act No: I of 1336 F. or any other - law
_for the time belng m force, shall be
allowed., e .
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‘Money Zem?ers [ 1349 F HYD ACT A%

( Translation)‘

. EXPLANATION :
the transaction of loan is in kind or

- loan .is in cash and its repayment in |

kind, or loan in kind and repayment
in cash, the amount of principal and
-interest shall be determined according
to the local market-price of the com-
modity at the time of takmg and re-
. payment of loan. . -

11. (1) The provisions of this Act
shall not apply to a loan

' gg\gﬁr toof advanced before the com-
Yimit interest  T€ncement of this Act :
due in cer-
tain’cases.

~ Provided that no Court shall be
competent to pass a decree for a sum

exceeding the principal on account of
“any out standing interest in respect
. of aloan advanced to acultivator. or
labourer before the commencement of
this Act.
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1349 F: HYD. ACT V ] Money Lenders

( Translation)

(2) In an inquiry “under sub-
section (1) into the loan advanced to
a cultivator or a labourer, the out-
standing interest shall be computed in
the following manner i~

(a) the account for the twelve
years preceding the commencement
of this Act shall be so examined that
*[on the first day of the twelve years
period and if the loan had commenced
.within . twelve years, on the date
on which the transaction commenced,]
the amount outstanding against the
debtor shall be entered against ‘the
debtor’s name as prmmpal

(b) separate accounts, of the prin-
cipal and interest shall be maintained; -

(c) in the account of principal
there shall be debited to the debtor’s
name all such amounts as may, from
time to time, have been actually
received by the debtor from the
money-lender and if any goods is sold
as part of the transaction, its price shall
be included therein;

#*Amended by Act No. 10f 1351 F.
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Money Lenders [ 1349 F : HYD. ACT V

. (Translation) . --

K

" in the account ‘of principal

there shall not be debited to the deb-
“tor’s’ name- any outstandmg interest
which has been converted into prin:
cipal by any agreement settlement, or
contract in the course of the trans-
action; *[omitted]

(¢) "in"the ‘a‘cc;duﬁi:’ of “interest

up to the - date. ,on which. this
“Act™.comes.. vinto.- force
‘interest on the balance of principal
shall be .calculated at. the
agreed ‘between ;the. ‘parties, provided
that it does not exceed f[nine] per cent

-periannum in.the case-of secured loan” |

and f[twelve] per’ cent per annum in
the case.of unsecured loan, and f{from

;the date on which this Act comes into
“force upto 18th Khurdad 1355° F,)
" the rate of interest shall not .exceed-

“f[nine] per .cent -per-annum and
t{twelve] per cent per annum respec-
tively: {[From 18th Khurdad 1355 F,
‘the- -Tate of interest shall not exceed
six per cent per annum and nine per

cent per annum respectively;] . -:

= simple-

rate,

*Opitted by “Aét No.-T,of 1351 F. © ~
tAmended by Regulatiop'No. 16 of 1355 F.
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1349 F: HYD. ACT V] Money Lenders

SR .,(T,.aﬁsla_tion)

- (f) all payments made in cash or
kind by the debtor to the money len- | .
der.or oh his account, and. ail benefit |
of services or other advantages of every
description, received by the money.len- |
der in-the course of the transaction the |
value of which shall, if necessary, be |
determinéd by the court-in its discre-
tion " or “with“the ‘aid of arbitrators
appointed by it, shall be credited first
in the account- of interest; and the, |:.
balance, if any, ® after payment of the
interest due shall be credited to the
account of the principal; -~ -+ -

(g) The principal and interest
shall bz calculated up to the date of
institution of the suit, and the balance,
(if any) of the two items, outstanding
against the debtor on the said date
shall be the ‘amount payable by the
debtor on the said date. If the amount
of interest exceeds the principal, .the
amount of interest in excess of the
principal shall not be allowed.'
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Money-Lenders [ 1349 F: HYD. ACT V

(Translation )

The court may, in respect

12. (1)
of a decree without instal-
Orderfor,  ments passed after the
payment °of  commencement of this
amount by At at any time on the
instalments.  application of a Judgmcnt-

debtor, after notice to the
decree-holder; direct that the amount
of the said decree shall be paid in such
number of instalments and subject to
such conditions and on such dates as
may, in its opinion, be proper having
regard to the circumstance  of the
judgment-debtorand the amount of the
decree.

(2) In case the ]udgment -debtor is
a cultivator or a labourer, the power
mentioned in sub-section (1) may also
be exercisedin respect of a decree

passed before the commencement of
this. Act :

Provided that such power shall not
be exercised more than once in respect
of the same decree.
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1349 F : HYD. ACT V] Money Lenders
- (Translation)

13. (1) A money-lender or his

. agent who molests or
f‘;msgigst’}t abets the molestation of
atimot adebtor for the recovery
debtor. of debt *(shall be punis-
’ hed with rigorous impri-
sonment for a term which may extend

to two years or with fine or with both.]

Explanation: For the purposes of
this section a money lender or his agent
shall be deemed to molest a debtor
when he commits the following acts
with intent to prevent the debtor from
doing any act which he has a right to do.
or forces him to do any act which he
has a right not to do:—

(a) obstructs the debtor or uses
violence agamst or intimidates him, or

*Substituted by Regulation No. VI of 1355 F.
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Money Lenders [1349F HYD Act V

(Translation) . = v
- (b) follows the debtor .wherever
" he goes or interferes with any property
"“owned or used by him or deprives him
of, or hmders hlm in, the ‘use thereof
or, .

(c)* loiters or does any similar act
at or near a house or place where the
debtor - resides, ‘works, or carries on
any business or.is presvnt there. by

- accident: . - , IR

" his agent happens to be at or near such

house or place merely for the purpose”

~ of obtaining or communicating any
_“information or to make a demand for

" aloan due, he shall not be deemed to.

have molested the debtor.

(2) An offence under this section
shall be cogmzable and bailable. :

Provided ihaf xf: a Ihon.ey-lénder o’
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1349 F: HYD. ACT V] Money Lenders
(Translation)

14, Notwithstanding anything
contained in the Hyder-
abad Code of Civil Proce-
dure No. IIT of 1323 F.,
a labourer or a cultivator who is a
pattedar, shikmidar, Asami-Shikmi or
holder of land with a revenue of fifty
rupees or less, shall not be arrested to
be detained in civil Jail.

Exemption
from arrest.

15. (D Government may make |
rules for carrying out the

Power to purposes of this Act.

make rules.

{(2) All rules made under this Act
shall come into force from the date of
publication in the Jarida.
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